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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

. CP 403/2005

OA 2558/2004

New Deiiii tJiis the 18^^ day of Jamiap/, 2006

Hmi'ble Mr. y.KMoJoIra, Vice CliairmaK (A)
Hoii'ble Mrs. Meera CIsliibber, Member (J)

Prsiii Kimiai;
# S/0 Slid KaH Ram,

FJO F-214, SiiardliaNiiiid Colony,
BliaiaswaDair/, N/DeHii-l 10042

(By Advocate Sliri R.K. SMda )

VERSUS

1. Slui B.Lai,
Dkector General of Meterological,
MeterologicalRegional Centre,
iiidia Meterological Depailiiient,
Maiisam BliaYvan, Lodlii Road, Nevv Dellii.

M 2. Sliri S.K. Subramaniyam,
The Deputy Director General,

. . Regional Meterological Centre,
Lidia Melerologicaj. Departnient,
Maiisain Bliawan, Lodlii Road, New Deliii.

(By Advocate Slid Rajinder Nischal)

ORDER (ORAL)

(IIoFi'ble Mrs, Meera Cliliibber, M.effiber (J))

Tliis CP ¥/as filed by the applicant alleging tliereiii th^ii in g:'ite of

statement made by the counsel for respondents in Comt wliicli is recorded in

..Applicajit

..Respondents
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• IT- -



—^ -

order dated 25.2.2005, applicaiil' services were' disengaged, even though

iimior aiid freshers have beeri |̂j?tained "by the respondents. Moreover, they

liave advertised the vacancies as well mthoiit considerijig the candidatisre of

tlie applicant.

2: While disposing of OA 2558/2004 the statement was made by the

ieFii-ned counsel for the respondents that they are mllhig to consider the

^ apphcmit for.regiilaixiation as and when vacancy becomes available and fjIso

. to re-engage hini as mid when work is available.

3. Respoiiderus have now filed' comphance aiiidtivit wherein tliey have

explained that apphcaiit hes been re-engaged on diaily ivages w.e.f.

28.11.2005 and is presently e^igaged in the BJiswering department. His

services Irad to be discontinned for some time as there was no work. They

iiave also stated that cmididaiwe of applicjoit is ai.so under consideration

with tlie Comiriittee ¥/hich has been specifically appointed for the purpose of

screcjimg the candiidates. They have also adirntted that 3 vacancies v/ere

piibhshsd in the newrspaper dated 31.7.2005 against -wliicji they have

received t%vo lakhs applications. They have thus siibrziitted that respondents

have not coirmiitted any contempt. The sane may, therefore, be dismi.ssed.

4. In view of the statement made by the learned counsel for respondents

that sq^pHcant hai^ akeady been re-engaged on 28.11.2005 mid is presently
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WCTkiiig, with tJie answering departnieni sid ibey are also consideiiiig ms

case a2,aaiist the 3 vacaiicies winch wo'ie aaveriised m. tae iiOvVb'papc:! attiec?.

31.7.2005^ CP does not lie any longer. Accordingly CP is

disposed ofand notices issued to the respondents are discliarged.

( V-K,MnjoirK)
ViceCliidrma!" (A)

sk

( Ivlrs. Meera CliMl>ber }
Member (J)


